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Srikar, Mr. Malak M. Bhatt and Ms. Neeha Nagpal, 
Advocates 

 
For Respondents : Mr. Ramji Srinivasan, Senior Advocate with 

Mr. Indranil Ghosh, Ms. Swati Dalmia, Mr. Ojasa 
Arya, Mr. Palzer Mortan, Mr. Rishub Kapur and Mr. 
Orijit Chatterjee, Advocates for R-1 

 
Mr. Ritin Rai, Senior Advocate with 

Mr. Madhav Kanoria, Mr. Bishwajit Dubey, Ms. 
Ritika Sinha and Mr. Aman Singhania, Advocates for 
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14.10.2020    The judgment involving a similar question, on the basis of 

which the instant matters were adjourned on the last date of hearing, is yet to 

be pronounced. 

 Post both the matters on ‘for Admission (Fresh Case)’ on 6th  November, 

2020.  

 Meanwhile, learned counsel for the parties will be at liberty to file their 

short written submissions.    

 

 
[ Justice Bansi Lal Bhat ] 

 Acting Chairperson) 
 

 

 
 

[ V.P. Singh ] 

 Member (Technical) 
 

 
 
 

[ Dr. Alok Srivastava ] 
Member (Technical) 
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